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FINAL ORDER NO 72471 / 2018 

 

Per: Archana Wadhwa 

 

 There is a delay of 3-4 days in filing the present appeal 

by the Revenue against the impugned orders passed by 

Commissioner (Appeals). It is seen that they have also filed 

Misc. Application for withdrawal of the appeal in terms of the 

Litigation Policy inasmuch as the amount involved is less 

than Rs.20 lakhs. 
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2. In the light of the prayer made by the Revenue for 

withdrawal of the appeal, I dismiss the appeal as withdrawn. 

COD Application becomes infructuous and accordingly, 

dismissed as such.   

(Dictated and pronounced in Court) 

 

 Sd/- 

   
 

  (Archana Wadhwa) 

 Member (Judicial) 
  
Ankit 
 

 


